
53 SRAVANA 16.1892 (SAU) ,. 
~  ~ f<'ro; fm ~  ~ ;r;mn ~ W 
~ ~  

("'") ~  aT ~  ~~  ~  
&l'h:r ~ ~  

·~  ~ if \Jq'.t:p;j\ (II:IT ~  
~  ~  ~  ~ ~  'fiT i'tID 

'fiTt fq:;m: ~ ~ I 

(Ilf) llH ~  ;oQ=tT 

Financial Position of Delbl Transport 
Undertaking 

ISIO. SHRI DEVINDER SINGH 
GARCHA: 

DR KARNI SINGH: 

Will the Min;stcr of SHIPPING AND 
TRANSPORT he pleased to state: 

(a) whether it is a fact tha' the financial 
position of the Delhi TraDSport Undeltak;ng 
is in a bad shape; 

(b) if 50, ~ total loss incurred b) the 
Undertaking during the year 19 9·70; 

(cl whether it is alqo a fact that 
hundreds of D.1.U. buses remain off the 
10. d on account of non-availablity of spare 
rarts ; and 

(<1) if so, the steps Gcvernment propose 
to take to improve the situation 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND TRANS· 
PORT (SHRI IQBAL SINGH) : (a) Yes. 

(b) According to provis;008 I figures 
available, the total loss sustained by the 
D,T. U. duriog tbe year 1969·70 is Rs 2423, 
lakhs, 

(c) No. 

(d) A loan of Rs. 130 lakbs for purchase 
of 100 buses and a loao of Rs. 30 lakhs for 
casio, the ways and means position of the 
Undertaking were granted by the Central 
Governmellt during the year 1"69 70 An 
order for supply of 100 buses has already 
10:", p' 'cd by the Undertaking on chassis 
~  s "',1 coach·builders and tho supply 
o I buses is uI:ccted shortly. A provisions 

of Rs, 2.00 crores has been made in tlie 
Central Budget for the current )ear for 
IIrant of loan to the Undertaking for pur-
chase of additional buses. 

C. B. I. Enquiry Into tbe ~  

of Daniel Walcott 

1811. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of HOMB 
AfFAIRS be plcascd to state: 

(a) whether thc C. B. I. has completed 
the ~  into the C8'e of the 
reported escape of Daniel Walcott from New 
Delhi airport ",.j Ih h;s plane and the alleged 
involvement ror II f",mer Ail-India official 
posled at New Ddhi in this case ; 

(b' if so. wh.rher prosecution. againlt 
all the guilfy perscns have since been 
laun;hed in courts: 

(C) if not. "helher the ~ -  official 
prtssure had becn "prlicd on the C. B. I. 
to h' sh up the case and I hJt ca,e has made 
no progress so far 8, a rcsult to this 
pressure; 

Id) if the replies tr} "arls (a) 10 (c) above 
be in the negalive. when ",ill the guilty 
persons be br0ug'" to bouk and the rcalons 
fOf this undue delay? 

THE PRIME MINISTER, M[NISTER 
OF AT0MIC ~  MINISTER OF 
HOME AFFA[RS AND M[NISTER OF 
PLANNING (SHRIMATI INDIRA 
GANDHI) : (a) to (d) [n connection witb 
Daniel Walcott's escape fr"m Ihe New Ddhi 
airporl, a ~  WdS ,egiste'cd and investigated 
by Delhi police and not by Central Bureau 
of Investigati"n. After his arrest, Walcott 
was sent up for trial before the courlB of 
law in Madras and Bombay on vdrioul 
charges on which he was convicted. Sub-
sequently he was tried by a Del hi court and 
sentenced to 3 months' R. I. under secl ion ~ 
of Foreigners Registration Act and one 
month's R. I. under section 10(11) of the 
Indian Aircraft Act. 

The Department of Civil Aviation ins· 
tituted disciplinary action egainst two officers 
of that Department and the Inquiry against 
them wu entrusted to the Commissioner for 
Departmental Enquiries. Oil the basis of 
the findings of the Commissioner for De· 
partmental Enquiries they were exonerated 
by tho Deparlment of Civil Avi..tion. 




